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[Mr. Speaker]

municate it to the House that the writ
petition was dismissed, would this
House ask me to produce a certificate
or a document?

Dr. Ram Subhag Singh: No.

Mr. Speaker: When Mr. Karanjia
wrote to me, did he file a copy ot
the writ petition here?  Hon. Mem-
bers are prepared to accept Mr. Kar-
anjia's statement, not the statement
of my Deputy-Secretary! It is rather
surprising.

Shri H. N. Mukerjee: It is a matter
deal{ with by the court. So, we must
get an authorised or certifiedq  copy.
(Interruptions).

Mr. Speaker: It is not proper for
hon. Members to go on in this manner.
There is absolutely no doubt, and 1
have no doubt in my mind that the
writ petition wag  dismissed.  Shri
Tangamani himself—on whose behalt
he went there, I do not know—says so.

Dr. Ram Subhag Singh: On Mr.
Karanjia's behalf.

Mr. Speaker: It is cpen to any per-
son in the world at large to go and
attend the public proceeding in a
court. All can go. The hon. Mem-
ber Shri Tangamani took interest, and
he was waiting there: he was interest-
ed in finding cut what exactly the
result also was. And his good friend
who was there watching the proceed-
ings sent him a telephonic message
that the writ petlition was dismissed.

Now. I am doubly sure that the
writ petition was dismissed. There-
fore, under these circumstances, I
rule these other motions out of order,
for the reason that there is no basis
for these motions.

Now, the only point which the hon.
Member raises is this: he did not press
it this way; he ®ants an authoritative
statement, and he says: let us apply
for a copy of the proceedings. The
Supreme Court will take its own time
to give it; in the meanwhile, the ex-
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tension of time that Mr. Karanjia
wanted will certainly be available to
him not for the purpose of enabling
him to file a writ petition, but even
independently of jt; that will give the
impression that the House does not
care to execute its own orders or
directions, and it goes on indefinitely,
and it does not have a mind of its
own. I do not want to create that
impression. Of course, all reasonable
opportunities must be given to a per-
son who is an accused, if there is a
bona fide ground; or if he expects
that the Supreme Court will reverse
its judgment or modify its judgment,
then, certainly opportunities must be
given.

That is why we did not rush through
with these matters,

Under the circumstances, there is
no more reason for allowing any fur-
ther time. I am sure the House will
agrece with me that Shri R. K.
Karanjia must appear before the Bar
of the House, as directed in my sum-
mons, tomorrow.

Several Hon. Members: Yes.

Shri S. M. Banerjee: Is no further
intimation necessary? How is he to
know?

Mr. Speaker: He should know.

Let us proceed to the next business.

16.21 hrs.
MOTIONS RE: FLOOD SITUATION
Shri Goray (Poona): I beg to move:

“That the statement on the flood
situation in the country laid by
the Minister of Irrigation and
Power on the Table of the House
on the Tth August 1861, be taken
into consideration™.

Shri Chintamoni Panigrahkt (Puri):
May I be allowed to move my Motion
also?

Mr. Speaker: Very good. We will
sit till 6 P.,
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Shri Chintamoni Panigrahi: We are
continuing it tomorrow also.

Mr. Speaker: We are just starting
today. Tomorrow we have another
discussion. So what remaing today
will be carried over to day after to-
morrow.

Hon. Members will have 10 minutes
each normally and 15 minutes at the
most.

Shri Goray: We are thankful to you
for having given this opportunity to
discuss the flood situation in the coun-
try.

It scems that floods have become a
hardy annual, but this year it scems
the floods have occurred in the most
unexpected areas. The statement
made by the Minister on the 7th
August has admitted that jn States like
Kerala, Madras and Mysore where
normally floods do not cccur, this yvear
floods have occurred, and with dis-
astrou; conseque.ces.

So far as flocds are concerned, Gov-
ernment have devised ways and means
of dealing with them. They have tried
their utmost to minimise the evil
effects of such natural calamitics. We
have been told that there is a Central
Flood Control Board; there are cther
bodies also like the Ganga River Com-
mission., the Brahmaputra River
Commission, the North-West
Rivers Commission, the Central and
Daccan Waters Commission plus the
Central Water gnd Power Commission.
All these bodies have been doing their
best to see to it that the damage donc
by the floods is minimised, if not alto-
gether averted. In spite of a!l this, we
are finding that floods are taking &
heavy toll of life gnd property spread-
ing ruin and disaster throughout the
country. Very near the place where
we are meeting today, you find that
the river Yamuna ig playing havoc
with the life of the people. Thousands
of them have evacuated their houses.
We are also told that a very grave
situstion has arisen in the eastern part
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of UP and people have to leave their
hearths and homes. Thousands and
lakhs of acres of land have been
inundated.

Orissa too had its share of these
floods. We find that Mysore also was
affected. In Kerala, the losses are
estimated at about Rs. 3 crores and so
on. I do not want to blame the autho-
rities. But I think they should wake
up and take note of the fact that all
the construction work that we are
carrying on and all the crores of
rupceg that we are spending come to
nought when such floods occur. In
half an hour, two hours or within a
day the labour, the money and all our
constru ‘ion come to nothing. This is
the tragedy that is being inflicted on
the people almosy every year,

I come from a city which has been
the victim of the floods, and they have
occurred I suppose for the first time in
the history of the city. I would like
to point out that the city of Poona
which has been the latest victim, was
not a victim of natural floods. 1t wiil
be wrong to say that It was a calamity
which could nog have been averted,
that it war an act of God. It way due
to the bursting of two dums, onc  at
Panshet and the other at Khadakvasla.
The Panshet dam broke at about seven
in the morning on the 12th July, and
after six or seven hourg, the lower
dam, that is the Khadakvasla dum, also
gave way. We must thank the army
authorities, because it was they who
averted a bigger catastrophe by stop-
ping the bursting of the dam or post-
poning it by ahout five or six hours 1If
this tragedy had taken place in the
night. I do not know what the destruc-
tion would have becn and how many
liveg would have been lost.

I want to know, so far as disustors
of this kind are concerned, whether
there is any provision to give com-
pensation to those who suffer from
such lostes. Thig hag become a moot
point between the State Government
and ourselves. I do not want that this
point should be argued from a party
point of view. It is a humanitarian
problem. and this is something which
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I think points to our moral obligation
10 the people,

It has been argueq that floods being
natural calamities, nobody can ask for
compensation. I would like to ques-
tion that assertion also, because after
all, the people depend on the Govern-
ment. The people toil in their fields
and factories and build their houses
believing that the engineering skill
that is available will see to it that
they are not made victims of the
floods. But if they become victimg and
Jose everything, should we leave them
to the mercy of nature? That is the
question I would like to raise- I do
not want to say that the Government
is to be held responsible. I do not
want to say that it ig they who brought
about the floods. I am not saying
anything of the kind, but I would like
the Government to take note of this
-question: when  hundreds and
thousands of people lose their pro-
perty, should we not make gome provi-
sion in the law by which it will be
possible for these people to rehabilitate
themselves?

1 know food is given to them, some
sort of clothing is given some sort of
huts are raised, but that is not enough.
1 do not know whether in America
and England they can have a claim to
full compensation. 1 am trving to find
that out. But I have found out this
much that very liberal rules have been
made to see to it that the peasant is
rehabilitateq fully in those countries.
It Is not a question of giving him one
or two dhoties, it is not a question of
giving him Rs. 5 or Rs 10 as ex-
gratia payment. It is a question of
rehabilitating him.

About the disaster in Poona I would
like to say that 6,000 houses were lost
and nearly 70,000 people were render-
ed homeless. They have lost all their
property, their utensils, clothes orna-
ments, everything. Factories have
have been washed away, schools have
been washed away, schools have
have happened. 1 would like the
‘Central Government to take a more
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active part to take the initiative, in
seeing to it that some authority is
created to deal with the whole situa-
tion. It is not a question of only re-
constructing Poona, but it ig a question
of reconstructing the whole Poona
area, right from Panshet dam which
has now broken, to the eastern-most
point downstream where you find the
floods inflicted the least damage. The
whole area of nearly 25 miles will
have to be taken up for reconstruction.

I would like to say that most crucial
problems are facing the city of Poona.
Wherever floods take place, the same
problemg would crop up; but in the
city of Poona they are occurring on
a massive scale because the destruction
has been massive. The first difficulty
that the Poona people will have to
face is the shortage of drinking water.
It is true that some make-shift
arrangements have been made. But,
after 2 or 3 months, I do not know
whether the people of Poona will get
water because just now the arrange-
ment is to get water from the Mulshi
dam which is also used for generating
electricity which is supplied to the city
of Bombay. If you want to take away
a Sizable portion of the water, then,
what will happen is that the generat-
ing power will come down and the
Bombay factories will suffer. There-
fore. we have to find out a permanent
solution to this problem; anq these
make-shift arrangements will have to
be supplemented by arrangements
which are long-term in their perspec-
tive,

I would like to stress upon Govern-
ment that the Panshet dam will have
to be rebuilt and the Kadakvasia dam
also will have to be rebuilt. Though
there has been some prejudice in the
minds of people against earthen dams,
one of which is Panshet dam, we shall
have to educate people that there is
nothing inherently wrong in earthen
dams and that we chall have to put up
such dams. Only we would have
to see to it that some more care is
exercised.
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I do not want to blame any autho-
rity because a judicial commission has
been appointed. Who was at fault and
who gave advice and all that will come
out in its own time. I do not want to
blame anybody. But there ig no doubt
about the fact that there was some
sort of disarray or mismanagement gt
the dam which was at the point of
breaking. This particular news was
not conveyed to the people of Poona.
That one fact stands out very clearly.
People in the city of Poona, even
Including the Minister of Information
and Broadcasting who was there in
the city then, did not know anything
about it. They went about their busi-
ness as usual; and, all of a sudden they
foung that the floods had overtaken
them. (Interruption). Boys ang girls
in the Maharashtra Education College
were going on with their experiments
in the physics and chemistry labora-
tories at 10.30 when the waters started
entering the hall. Then they left the
hall. This was the rtate of affairs
there.

I want to ask the Minister one thing
When such dams are built and more
are likely to be built—I am not saying
that they are constructed in such a
way that they would give way; but
they are likely to glve way—when
such emergencies occur what sort of
arrangement is made to see to it that
the information is carried to the peo-
ple quickly and efficiently?

I am told that at Panshet there was
no wireless get at all and the military
people took their wireless set. The
Collector did not know about it; or {f
he knew about it, he failed to convey
the information to the people. The
All-India Radio did not know about it
and, certainly, the people in the city of
Poona did not know anything about it
at all. I know that Panshet and
Kadakvasl, are comparatively small
dams, compared to the dams which we
are constructing at Bhakra Nangal
and Damodar and other places. They
are giant dams. But suvporing a
calamity like thig occurred, what will
happen to the people down-stream?
The le State will be washed away.
(I ). Whenever you con-
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struct such dams there must be fool-
proof arrangements to convey the
news to the people as quickly as possi-
ble especially when there are big
cities like Poona down-stream and
they are likely to be involved.

The other point I want to make is
this. When the two dams have been
broken it is not only the people of
Poona that are going to be affected;
the effect will be down-stream up to
a distance of say 60 or 70 miles. The
entire agricultural population depends
on the waters of Panshet gnd Kadak-
vasle. Therefore, we will have to find
means, and that too very quickly, to
erect another dam at Kadakvasly as
well as Panshet. The work has to be
taken up at the Panshet dam very
quickly, otherwise, what would happen
is this. Nearly three-fourth of the
dam is still standing there, but the
long canals that you have dug—about
100 to 150 miles long—will be render-
ed useless. Therefore, I submit in all
humility and with all the emphasis at
my command, that while thinking of
the third Plan allocations, we will
have to increase the allocation for
Maharashtra, because it is impossible
for that State to rally enough resources
to build these two dams, because the
Panshet dam may cost about Rs. 4
crores. Kadavasla may cost another
Rs. 4 crores to Rs. 6 crores. This Rs 10
crores of additional money will be
impossible for a State like Maharashtra
to raise on its own. Therefore, I am
pleading for extra allocation.

Then, just as you have formed an
authority like the Deccan Rivers Com-
mission, you should insist on the State
Government that it should also form
an authority which will deal with the
entire development programme. The
State Government has set up an gutho.
rity which ig confined to a small ares.
It deals with the Poona city which has
been flooded. It says that it will see
to it that houses are built gnd the area
is kept clear. That is not enough We
have to deal with the entire area. That
authority Is too small to handle such
a problem. There is the question of
rehabilitating 60,000 people and
hundreds of houses have {0 be provid-
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ed. Merely saying that a few huts are
to be built by the State Government is
not enough. You will have to see to
it that these huts are built in plenty.
The rent will be about Rs, 20 to Rs. 30
per hundred square feet in respect of
these huts. Who can pay that? It is
not possible for one authority alone to
meet it. I know that it is a stupen-
dous task. I would like, at the same
time, to stress the aspect that if our
engineers fail in this endeavour or
task, then the people will get suspi-
cious of our engineering skill itself. It
{s not a good thing to read in the
papers every morning that a particular
bund hag given way or a dam  has
breken or there is a breach on a
certain river, etc. It is not 5 good
thing at all. It shows up our
engineering profession in a very bad
light. Therefore, I would like to say
that it is not only the Ministry but the
engineering profession as such that
should sit together and consider whe-
ther they are not rather in a hurry. 1
have been told that they were in a
hurry to build the Panshet dam. They
wanted to finish the Five Year Plan in
four years. It is very good. but they
will have to calculate the risk involved
to the reputation of the profession and
also the life and propertv of hundreds
of thousands of people who were per-
fectly innocent. We shall be very glad
to have the dam built in four years
which would ordinarilv take five
years. but we would not like to see
that the dam gives way.

Therefore, the engineering authori-
ties must be able tn resist the pressure
of the Government Ministers: even if
th., Ministers tell them that thev must
finish the work within a particular
period they must have the guts to tell
them that this is an engineering
project and “vou must not dAahble in
it.” Because, ultimatelv it is the fate
of hundreds and thousande« of people
which is involved. It i« not only a
auestion of the reputation of the
Ministers. I am not saving that such
a thing havoened at the Panchet dam.
It is likely to happen elsewhere, and
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it might have happened in Hirakud or
other dams. I would say that this is
not a reflection on our engineers: not
at all. When a mishap happened at the
Bhakra Nangal dam, I had said in this
House that it did not matter, when we
are building hundreds of dams certain
mishaps will take place.’ It is no good
our saying everything when such a
mishap happens that our engineers are
no good and that we must have foreign
experts. I am against foreign experts
being called in every time. Let us
make mistakes; it does not matter.
The mistakes are likely to prove some-
times very costly. But I know that
some of the damg which have been
built by foreign experts have also
broken. One of the foremost en-
gineers in the world, Mr. Coyne of
France, built a dam in France which
gave way last year or the year before
last, and it involved the lives of
thousands of people. A whole town
was washed away and perhaps of the
shock, the engineer dieq after six
months. A foreign engineer is not
a guarantee against all mishaps. But
I would like the engineering frater-
nity to take note of thig fact that when
they are building dams and bunds,
they are doing something in which the
lives ang fate of thousands of people
are involved. I woulq say that the
Ministry should do everything in its
power to see to it that the best hands
possible are used and if any mishap
happens, the people are fully and
adequately compensated.

Mr. Speaker: I shall give an oppor-
tunity to each State first and then give
a second round if poesible. Now, after
Maharashtra, I will call UP. Shri
Braj Raj Singh.

Dr. M. 8, Aney (Nagpur): After one
Member from a State has spoken, will
not another Member from the same
State get an opportunity to speak?
Myself and Shrl Goray come from
the same State

Shri Geray: And are of the same
view.
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Mr. Speaker: The hon. Member has
completely misunderstood me. The
floods in the various States are under
discussion. All sections of the House
are interested in this irrespective of
party politics. A number of States
bhave been affected. I would like to
call upon one Member from each State.
In choosing a Member, I shall try to
give as much representation as possi-
ble to various groups. If there is time,
I will give a second opportunity to the
same State in the second round.

ft gyow fag (fedomare)
Wqe WFIAY, T AT € q¥ A IJALC
T A A & W aardy #v
fog> fat aft vy ¥ ww oar ¥
N 7777 famr, Ia% IRA g wdwTT
fen f& ST w3w & ¢3¢ wd
¢ smal oFT Afw 9T A T f e
g, amEt &y e Y T W e
X T AW F gy 9 @ f, 0
qaa1 ¢ f& g @emr 12e ¥ g A
ey, 7% qgw ¥ | faw IeT wRw
w1 9 ALY}, WA T aE WY Frafy
mWEfFmyg@ER I M@ N
T £ & fad gy wrdErd o
% ¢ av ¥ ax ¥ ofy qgdh o &
¢ | W 3T AT &, a1 9 q7 wgl-
U U ITAT 0 WL TG /1 qOA
O wmRAE e ge ot g WY
sofy agedy o Wy §

Mr. Speaker: [ want the Minister
also to take note of this. In order
that some useful result may be pro-
duced, hon, Members may give con-
crete suggestions. Whatever has hap-

pened, the point ig how it is to be
controlled, etc.

Shri Khushwagt Ral (Kheri): But
we have to point out the real situation

Mr. Speaker: The situation is only
a base for the purpose of coming to
certain conclusions.

@ ywew fog - a Frdee st
o o1 fr A-AY g N T
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fs orit o 7 afr 7w o § 1 9w
™ A fed et AM A WA W
MmN aguft § fe 9 & urw-
qaE w7 Q, A dre w7 perer Wreny
Ty a7 T § o wgr wrf e afy
gt & 1 R T T g g
#3 oY et ¥ fr Twr §——Fw aTETC
# a7E ¥ N fawre w1t fed @
g o't S s w W §, sewr wfay
g ¢ fE qrft & aran sl et oy
ot ¢ fr o g At Jee) Y
& gwmr § YT YW AE A urkt ft

t

§ awtt @ gy apom gy
§ 5 s ww ag & feufa Gt oqew
#* ot Y § 1 Y vu vy € feafy @
wft fr fewre w1 wid wfagfan aOe
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[ worawr fex)

Q@ & e oty & frrem oY wed)
waeqT 3|

Wq AP AR W7 G §, 99 ;T
I Y q0F § 9 ag &1 IO
afrafrrwErifsag M aog @
N T AR @ 9w &, o
qEE A ) AT g, 99 W & fRg
FT A9t X% & Fr€ gavy F30,
I OA-TET ¥ sgEedr w4f, I
¥ fX gu wamt WY feT § amama,
FANEFH AR HN I & aw AW
1€ vy AT AT Ag WA g, A Wk
A guT Q1?7 wa F) wrk faufe
ureft @, & framY & wemar gER e
¥ g AN aTF ¥ FOT WY @9
fea o & | ag gt av 5 2w
Fzara g, fomd  ofommereg aret
N T AW A w1 W 99 9T &%l
FA; Tor w4 gur | ¥ I & w0
fawraa 7w g 1 ag IET O
wifgw 7, Wife 39 § gardr faedierd
6 ot 39 foederd & sog ¥ o
gt atg & I AW K agEar w0
wifge €Y | ¥fT g0 ¥ed & v g AT
wO¥ fegri WY @fa W wEd
AT N AT §, WY WX AT EY I
2w w o ¥y o & fog, S &Y
qfw ® gos T & fad wee
oY ¥ W & wTOTC wew 5 a &7 W
wware § fr o oot # amy arft 8,
IR wady § WA ¥ age ot
¢, ofew 30 & v AR A W A
% JE na A wrf o o § e fow
¥ wra vae o §, ITw fox @
AT WA | W A W w0
Iy §, Y HORTT A Tl § WX
Iq W aew ¥ "y vy wmar § e ooy
aoeTe @ fsdndy ol §, oy oY g
wanaT g, sy M apfa T e §, W
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# g7 38 T v awd § | few T g
FgT Argan g f& sor-w o vz oW
@ E T gT@ W N gh A
E-ag g a1 T ®T T9a gl
NI wmmwn
7z farierd, ag Sufae avaTeT
g2 fF Sg # w=faa) €7 a9g ¥ A
ARG &Y TG §, TAAT F IA THRA H
| I F )

# qg aEa g fF owmoawr
tHag s fgaaan @ fF 3w &
fogd @ o @@ wrf, SEY feaA
A F U q@R U | I A
qr § wiwE xS fay § fF fogy
qre *Y qrg { 2w F faaa S A QA
g T o we fv g §, @ 9T W
FRE F@ & fag, 99 ® goi
@ & fag, 3 A wfaqfe +@ & fow
T ¥ AT § ®F § HTH IS T
& | &8 e A a1g & W) AR ) W R,
goT ¢, 99 ¥ gf & ¥ foq e Y
ITF § ¥ A I I W §,
Tg a0 TH §FA W1 % S aart andr
wifge

fas afy 7t g & e amy & v
T g1 ot ¢ WX feaat aar gER
A F T AT ) IS §, afew ok
auerd dxr gt &, fnfar dued g,
M & ot A war § ol g
qtmfrat geft & | v ff v @ W
guear gRfY &, aw ww e W we A §,
forr ot Wl wae At A & o AT gt
qwE Gt ¥ ¥ A g WX I W
o wx ol §, o arr ot &, @
¥ FTHTT IA & A F Y It § W
wERT{l WY qar Tt & qrar § 1 v T
W T AT G | eI & Wy
s A fe 3w o wrdt oy ot @
o Iu Y &% § G w7 7 T vl
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grm 1 & s wgan § e € o
N fe=it & w1 faware w1 v
I oAl 1 W i gwend g
& STIEET IR, IT € g & & faq
FEK ® a0 91 Afge, I 6
ar% g wifgd fe wfe ag O 39
& W I W X g g
39 & foraerd gw AT g §,
w IaRfam w1 avvear @wgm ¢
o A qEEE g @ 9 B g qa
41 | & fAaga &1 f ga@FTT N aTF
¥ T ag ® 9w @) fF S anr A
& TN IT@ Y G & 97 & 51 faqy
o, o A & e @ ¥ T
§ fre g § 99 & wwAT ) e § aqmr
argar | ag wré T A8 ¢ 5 ¥ %o,
fo ®o, I To W ¥ A A
feg arx & 1 f57 F1 e AT A A
% feq a1y §, w7 oA WPy w4 o
T Y T TBATA F4 & 5 AT Y To
fxg 13 § f&dY feara ®), g 9 99
® A AT & ITIF QO TGHAT § AT ALY,
FROI AL ITH L AT Lo To
ey @ 7 @ av g gt ? ag faswd
FAAT A § 9T A gt Aven Jd R
I 79(q £ A1 5 & K TG T W19
& @1 | TR TIT *fgd wR W
N qa7 Afaat & srew wfga, a1 A
FIQT ORI Y Ak & frar orrar § ag
37 wrzfagt a% qur afw oY wr § ar
aft fora w &g fEar onat §, @ ) q@x
arar o1k AT ¢ 1w AT A o sy
TRl & ag g ¢ fr ag waay 99 &t
a% qgar afi § 1 wafed F g fe
ORA T AT agrEn arn wifed,
wTHY WA 7 oqera fegr s wifgd
fargy ® A7T wodl ATg W9AT AT W
&%, ot Tt wa1 ®1 GTvw = AE,
W I & /@ T@AR P 90§, €
ez g ad §, O SW wRr & & woh
fueft wwr @€
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€Y & HTY-ATY §Y T FTATHT ¥
IET7 a7d fas gt e fored W ot
ot ¥ sy ot 9T @ ¢ e Ay
o afea) & wgr & SAF W @@ @
wTq | wqT W gaT AT Y wyAT
ar aFm faed fe 37 G amt ok
afgal &7 ar 7O A X w AW ®
AT o forg & fie sre owy ol @Y
T@R & 1A ¢, gwrY awT W A
ATX # TT ATH, I FY TUAT o7 q§F 7
wfas wrefrm &aric 9T vt v W@
T &1 a0 foray o fr ¥t g AT,
afeat Wi g & forr &Y qug & ¥
a1 @ & 39§ few qg @ ar afegy
# wTa o aEAr §, av & awwan § e
arat oF qfw & awrar oy wsar g,
AT 9T &) q=TAT AT "AEAr § oA
gorel wiforgt w1 qamar or waar g,
€ T F UTEAN ¥ FT gTHTH FHIT T
AT & 1 & wTgr e sTa Mm@
W T qEdar & frar fear oid,
#reT7 2w fo wgi-¥er 9T 37 § wfagt
gt & 1 &1 O a17 a1 Ay @ fw wfe-
wif & mwdr §, avere €1 Aifagt
1 A 7, wfwsifal & faao o
Aqr g RENTaRHREN
forc 9w € arw-qEarT € aT Wiy,
o\ ATH-GXATA €T ¥ TG T €7 FOT
A wifga fagiv vo awg & & e
tiqpfafreaevaamm d fe e &
&9 AT ¢ATH  IAT TEW , TAANRY,
wAvy a1 gz ® g afeat vy o
& § faa i gy GY2-EE AT oy §,
afr afeat fooh §, f & sTov 0§
aft § o fe 7 ATet osy ofiy
TR et ¢, Tt AT e R
§ oY agr 7 wrefant & o oft I 3
Ay vt wwht € 1 F wmwm
eFwaraf kAP gar gy
wfwd gt 81 sifan soft afg@
w % twA € fo qoerc & Nfa &
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Tng ¥, fasra vt & gfaafaa g &
TV F w77 A FE T@E AE G
N | T & A o Y e Y
qar Y @1 &, I F faerre wTEATE A
WY | TEN AV TF FT TAATH FHIT ATAT
wifgad f& ag 9 7 ), AR W ™
oy ® AW g 3, a7 W g, A
®r A fqEaRTE FT FIOW AT
wifgd, NwT &1 Tomw AT Tfeq
< g QT a1 iEh fF a1y F Jad
¥ §rq-gra qgt w1 frnfat @ T
T E R T g e s @
W X =g ) fear o @ o & 5
wral #Y aEE # wrgHr fAr gw oy
g o I Y A I A W A
g § 1 o 7 UF afaw are &) Tk @
ag e A W I & AT W e
&1 Y ) § migi-Tia ¥ W) or-mgd
¥, A ot eqrdy FrAT AATE AT =Tfed
frgyfeam ST an § s TR,
MM s IsngR IR T @
gl ®) weE) a7 e 6T qW

N U @ wEE ST qE
feqr org 1 For &R0 & 92 fre oy §
R & ITEAREH TN § T F 9 W
Ty o, a1y & fA ¥ I W faAr
w&g WA fxay ad, 39 & fod o frvey
wraw g orrd, W< Ty fagoror & &t
# o wafaat £ 37 ® g femr o
fora wrnt o Tefagt @ 99 & qog
€ o, e Y=o fat o forw @ i
wiweg ¥ ¥y wT ¥ wrwwr ff ¥ @,
&% ¥ &7 oy 1@ A 9 A 9@ W}
o W ag w1 A o O w9 ¥ 6w
Tq ¥ Sve ¥ ¥ goAr € o & forw &
fie wril w oAt o awry e ey
1w § AR W@ A &
v Jerad fam & e o G R
o} dar o roardt 1 ) Farad @ &k
Qe ge o ey § wite far Wt oY
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T@EY g @ g I W AR S
Ty 7 & | fow S & TEEy @
TE Y, 9T & AHH q9F WE, IT H)
SarRT wRE fae o fow feamt oY
FET TWETX gL § IT HT &F ATE &
=T 37 #1 qf F {6 § Ivos, aw
& faq waw oq WG fow & fF &
waAt faredt &) 77 fat & =« %

W Wo fwo dwr (AewR)
Wl WERY, qg A1 GIAMT QEA AT
A€ FT AGAT & A TW@HIFT HIHY

J@EH!  ®  UTH  HEAT g |
What 1 mean to say is........

Shri Goray: Now that is better.

Shri P. S. Daulta: ....that crisis of
the perennial is the crisis of the
growth of the nation. We build roads.
We build canals, We build raiways
and dams. Somewhere a dam gives
way and sometimes a town grows up,
just as Delhi is growing and naturally
the way 1n which the flow of water
used to be is blocked. The way we
are progressing, we are creating these
problems. So, my first suggestion is
that the Central Flood Control Board
should have a complete survey
throughout India and those survey
mapg should be provided to all de-
partments, such as, the Canal De-
partments in the States, to the PWDs
and gll that, If this is done and there
is some co-ordination, there will be
use for the Central Board; otherwise
it is not utilised properly.

Every flood is tragic. The Poona
flood is tragic; the U.P. flood is tragic.
The Rohtak flood is tragic. We did
not know what would happen in
Poona or in U.P. but we did know
what would happen in Rohtak after
full one year’s previous warning. Last
year, during these very days we had
flood in Rohtak because water from
Ambala and Karnal had been diverted
to Rohtak and the natural flow of
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Rohtak waters which used to go to the
Jamuna had been blocked because of
some industria] estate this side or some
the growth of Delhi city. There is
colony on that side. In this way
water which used to go since the
olden days from drain No. 8 or from
drain No. 6 has stopped going to the
Jamuna. That has flooded Rohtak and
a part of Delhi.

Last year when the hon. Prime Min-
ister saw all that flooded portion from
the air, I was with him. He was
pleased to say that floods cannot be
stopped, but they can be regulated
He enquired why this water could not
go to the Jamuna. I said, “because
engincers dop not want to work and a
plan is not accepted.” A site plan was
drawn up. That is with the Ministry.
According to that drain No. 8 will be
diverted to the Jamuna this way ancd
drain No. 6 will be diverted this way
But for full one year we could not
make a drain 16 miles long. Crops
worth Rs. 2 crores were ruined last
time in Rohtak only. Fortunately, this
time water did not enter Rohtak
Town and so the flood this year has
not got so much publicity ag it had
last time when water entered the
town’'s streets. Many pressmen and
newspapermen had gone there and
had taken photographs and Rohtak
news would again have come in thc
front page. But the damage this tim:
is far greater than it was last year
I will request the hon. Minister to
have some gort of investigations.

1 do not know how this democracy
will work. 1 have doubts now.
Everything is done by the military.
People are developing an idea that
only the military can cope with
everything. This civil administration
is giving up a poor account of itself.
In this way we are endangering demo-
cracy itself. For full one year the
engineers and all these departments
could not have a drdnuxedmnu hnz
The Pakistan press la _at i
drain, They. uwsed fo sy throlgh the
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radio and the press, what is Govern-
ment of India, what are they doing, »
nala, they could not control. Aftur
full one year, we are where we were
then. Can’t we find who are the men
who are guilty for this? Certainly
those people who go to the High
Court for writs and stand in the way
of the digging of this drain are rus-
ponsible. But these engineers?

17 hrs.

1 accompanied the hon. Minister
for Education to my constituency. He
was told that the contract was given
to the Bharat Sevak Samaj. If this
drain work was given to Bharat Sevak
Samaj or Sarvodaya Samaj, this was
not to be executed. The department
should take these things seriously and
not please one samaj or another
samaj. They should get the work
executed through proper agencies.

So far as relief is concerned, I would
say one thing. Today, I noticed this
from the Statesman from Delhi. 1
speak on behalf of Delhi also bccause
that rural area is adjoining to my
constituency. The authorities said, fo°
the last three years, they have beon
given full concession so far as land
revenue or other assessments are con
cerned, and so they cannot have it thig
time because they have baen given
three times, If you go oa flooding
every year their flelds, every year
you shall have to give concession. Thai
is no reason that because there wcre
floods in the previous years and so
concession cannot be given this year.

1 would say that this Rohtak affair
is one in which investigation should
be done—not judicial but certainly
a departmenta] enquiry, or some
Chief Engineer or some big engineer
from the Central Board may go and
find out what it is that prevented
the drein of 16 miles being dug from
there up to Jumna.

With these words, 1 conclude. 1
thank the hon. Minister who went
twice to that area to see that. I would
request again that it should be found
out who are responsible for this, When
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they knew last year that this water
will come in the rainy geason, they
could not complete out a scheme
which was drawn on plan in one year.
There is no hope that they will do it
next year also.

Shri Narasimhan (Krishnagiri):
The statement of the Minister, laid
on the Table some days ago, makes an
honest attempt to give a factual re-
port of the whole matter. It is in-
teresting reading. It covers a  vast
fleld. In this respect and in so far
as floods in the Madras State are con-
cerned, there have been debates in the
Madrasg Assembly and there has been
a good deal of newspaper information.
There 18 a general feeling both in the
Assembly and outside that the flood
damages have been grossly under—
etimated. 1 would like the Minister
to look into the matter and see whe-
ther there has been any such thing.
That is the general feeling. Losses
have been sustained both by the Gov-
ernment and the people. Probably,
the Government have confined them-
selveg to the losses which the Govern-
ment institutions have suffered.

Shri Tangamani (Madural): The
Madras Government estimated the
loss at Rs. 1 crore.

Shri Narasimhan: The other esti-
mate seems to be half a crore. It
must be remembered that both the
people and the Government have sus-
tained losses. Long term remedies
and short term remedies are neces-
sary.

It is high time that we use what-
ever God in his mercy gives to the
southern rivers. The main river is
the Cauvery, It is not a jeevanadi as
it is called in Sanskrit. It does not
flow with water throughout the 365
days of the year. It is full when there
is flood and it is dry or semi-dry
when there are no rains. Occasionally
as it has happened now, God, in his
mercy gives more water to test the
capacity of the people and the Gov-
ernment, to see whether we utilise
those rare opportunities to our bene-
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fit or not. If, instead of that, we al-
low the situation to be converted into
great loss or damage, it is really a
sorry state ot affairs.

The flood in Mettur, this time and
the water that passed through Mettur
is the highest since the dam was cons-
tructed. The dam is there for some
decades. This is the record flood in
its entire history. The dam happens
to be in my district. Actually in my
constituency, at a high level, long ago,
a dam was thought of It was
cven thought that the Cauvery
river, with a dam at that site, may be
diverted to the River South Pennar,
adjoining, some 50 miles away. The
cngineers then visualised it. Even in
the course of the meetings which we
had in the consultative Committee, in
the papers submitted, this matter is
referred to. In the papers of the Min-
istry, this matter or rather the his-
torical nature of it, has been referred
to. It is now suggested both by com-
potent engineers and officials and by
statesmen including Shri T, T. Krish-
namachari that a dam at Hogenakal,
a fcw miles higher up of Mettur would
help conservation of water in the
Cauvery during the flood season; and
it could also help to easily divert the
water to the South Pennar River. The
contour is not adverse. It will also
act as a4 kind of safety valve to the
Mettur Dam itself. Every time, water
is full in the Mettur Dam, though
they do not admit, all the engineering
authorities are a bit nervous about it;
naturally, being the guardians of Go-
vernment’s property and people's
party, they are a bit nervous. When
the dam capacity is reached or very
nearly reached, they just open the
shutters, sometimes a little too soon
cven, in order to be on the safe side.
That being so, this suggestion of an
additional satellite dam for Mettur
Dam should be seriously considered by
Government.

There are also n measures
pending in the Tanjore District itself.
There are canals of the Coleroon river
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and the Kattalai dam and many other
things which are generally affected
when water is flowing in such huge
quantities, The necessary measures
in Tanjore and Tiruchirapalli district
should also be taken up at any early
date.

In the matter of the use the waters
of the Cauvery river, which happens
to be a river common to two States,
there is a kind of dispute going on.
I am referring to the dispute between
Madras and Mysore. On this occasion,
I request the Ministry to see that an
amicable sett.ement js arrived at bet-
ween the two States on the question
of water distribution and that one or
two more dams are built. Now, as a
result of the dispute between the two
States, the matter is left hanging, and
when God in His mercy gives water,
we are not able to use it. The Krish-
narajasagar dam in the Mysore State
was also full of water, and the extra
water wag allowed to pass. The
Mettur Dam was also not able to con-
tain it. Both these dams are not ad-
equate for the purpose. The third and
fourth dams are not being constructed
because of this dispute partly. I hope
that all these disputes would be re-
solved. Instead of allowing these tra-
gedies to create misery and sorrow,
and instead of our making a laughing-
stock of ourselves in the eyes of God,
it is very necessary that the good
offices of the Central Ministry should
be used and all the disputes settled,
and one or two more dams of a satel-
lite nature built on the Cauvery river.

Mr. S8peaker: Now, Shri Surendrath
Dwivedy. I wanted to call one Mem-
ber of the Communist Party from
Orissa. Anyhow, I have called Shri
Surendranath Dwivedy.

I would like to know which are the
States which are affected by floods.

Shri Masiyangadan (Kottayam):
Kerala has been seriously affected.

Shri Shaskaraiya (Mysore): Mysore
also has been greatly affected.
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ot wentet  (orRage) ofwa
wagfaa onfeat . qur RO d €7 &
VT TG & |

Shri 8. M. Banerjee: UP. is g very
big State.

Mr. Speaker: Very well, I shall call
one Member from Kerala and then
from Mysore, and then I shall come
again to Orissa.

Shri Surendranath Dwivedy (Kend-
rapara): I want to place a few facts
before the House. Formerly, we were
hearing that only States like Orissa
were being affected by floods, but now
it is an all-India problem. After In-
dependence, probably more States are
now affected by floods than before. It
1s good that although it is a State
subject, the Central Ministry has taken
some steps to co-ordinate and regulate
the activities. But the point js that
probably in this country, after In-
dependence, people die more us a
result of firing or of floods.

Mr. Speaker: Why does he bring in
the question of firing here?

Shri Surendranath Dwivedy: I want
to ask the Ministry whether with the
experience they have gained in the
course of these few years, sufficient
attention has been paid in the Third
Five Year Plan to see that these
damages are reduced. Practically no
account has been taken of these
dangers because it is admitted that
whatever amount of money we may
give for development projects, as is
said in Orissa, every five years floods
come. Whatever development projects
are undertaken during five years are
washed away by floods. The floods
have come almost after five years. We
had them in 1955, then in 1960.

So I should have thought that more
money would have been provided in
this Plan. Actually, in the Second
Plan, after it was pruned, out of the
Rs. 56 crores that were provided,
according (0 the statement of the
Minister, only Rs. 48 crores were spent.
1 want to know why the Rs. 8 crores
were not spent. Was it because the
States were not prepared to spend the
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amount or was it because that in
some States where proper investigation
had already taken place and they
wanted money but it was not provided
and so things were not done? In this
Plan, only Rs. 61 crores have been
provided; actually, we should have
made provision for much more than
this.

As regards the flood havoc in
Orissa concerning the Hirakud Dam
and dams of that kind, there has been
a doubt in the minds of the people
whether such dams actually give pro-
tection against high floods. The Min-
ister himse.f has in the course of his
statement admitted:

“There is a general impression
that our dams, which were
intended to store waters not only
for irrigation and generation of
power but also to absorb some
flood waters have not got ade-
quate cushion to absorb such
waters”'.

Now specially in the case of the
Hirakud Dam which is a multi-purpose
project, it 18 feared now that the dam
has been silted. 1 tabled a question
on it to the Ministry and the reply
given was ‘no’. But it has been offi-
cially stated in Orissa that the
Hirakud Dam is likely to be silted.
The deposit of silt is rais ng the river
bed with the result that floods occur
even when the rainfall does not exceed
the annual average. They say that
the floods in the Mahanadi in recent
years, including the one earlier thws
month, were not caused by increased
rains.

Now, the dam s being silted up.
Secondly, I am told the capacity of
the H rakud Dam to store water is
much more reduced. For the sake of
power generation, they have to store
more water. Therefore, they do not
discharge that much water at other
times which would have emptied the
reservoir, so that they could store
more water during the rainy season.
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On account of the Chipilima project,
this has been done.

I want to ask one question because
this has been mentioned in the state-
ment itself and also debated in Orissa.
When on the 10th July there were
high floods and there was danger of
the water reach ng the maximum point
of the dam, and the dam itself was
in danger of being washed away and
the engineers wanted the water to be
released, the Chief Minister, it is
stated, issued orderg to the effect that
the water be stored in the reservorr.
He himself made a radip broadcast on
the 9th July or so warning the people
about the danger ahead. He ignored
the advice of the Chief Engineer. We
were luckly that the catchment area
did not bring that much of water
which was coming previously, but he
himself in that very statement said
that in spite of their best efforts, they
could not do anything, that the dam
was going to be washed away, that
the people should remove themselves
to safer quarters etc. That was his

statement. Actually the facts prove
that the situation was not as
dangerous as all that. In such a

situation, what is the attitude of the
Government of India?

It ig stated that this was prevented,
but they have avoided mentioning
the name of the Chief Minister. Can
a Minister, in such a situation, over-
ride and IBnore altogether the expert
opinion and do whatever he likes, for
his political purposes?

Then, especially this year, there is
no arrangement for the dam authori-
ties to know how much water {is
likely to come. It has been stated by
the Chairman of the Flood Enquiry
Committee which has been get up in
Orissa, in an interview, that actually
this year during the flood threat, nnly
two forecast telegrams were received,
one on July 1 and the other on July 13,
giving warning of rainfall in the
catchment areas. And the real danger
was on the 10th July. In between,
these people had no information at all.



5345 Motions re:

I want to know whether Government
has any arrangement of wireless sets
or other methods, so that not only the
dam authorities but the people also
know that water is likely to come to a
certain extent.

Again, the Enquiry Committee itself
hag said that at present they could
know only the inflow into the reser-
voir because of the gauges provided
at different points but were unable to
anticipate peak points.

This is a thing which should be
seriously considered. The Hirakud
Dam, for instance, which wag specifi-
cally constructed to prevent high
floods %o Or.ssa, is practically not
serving that purpose, and because of
its multi-purpose nature, we are
laying more stress on power produc-
tion, and so people are affected more
by the fleod, and the danger is much
more today because in ordinary times
the water is not discharged, and when
it comes it comes in high quantities
wh.ch not only causes damage to the
houses and villages, but the peoole
are never warned beforehand.

It has been stated that when these
high floods occurred in Orissa, an
engineer—his name is Dhir perhaps
—immediately visited Orissa and sub-
mitted a report to Government. I
would like, to know whether in his
report he has given a deta.led account
of the entire development in the fort-
night 1st to 15th July, how it occurred
ete

It has been admitted by the hon.
Minister in reply to a question and
by the Governor in his Address to
the State Assembly recently, that
Hirakud alone will not be able to
protect the people of the delta area
from floods, that another subsidiary
dam which was included in the
original Hirakud project, namely the
Tikarpara dam, should be constructed.
It has been stated in reply to one of
my questions that the Enquiry Com-
mittee is going into the matter, and as
soon they get the report, they will
consider it. Let not the Government
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make the people think that they will
be able to protect the delta with Hira-
kud dam alone jf they are not o a
position to do so. I would therefore
like to know specifically whether
within the allotted amount at their
disposal, i.e,, Rs. 61 crores provided in
the Third Plan, they will be able to
provide money to the State of Orissa
for constructing the Tikarpara dam.
How much time will this Enquiry
Committee take to submit its report?
Will it be possible to take up Tikker-
para Dam within the Plan period?

Lastly, I would again submit that it
is high time we reconsider the whole
scheme of these muiti-purpose dams.
Wherever flood protection js the
immediate need, we are trying it up
with power production and thus the
main problem s allowed to be
neglected,

About the controversy in that area,
I think it will be taken up in the
Orissa Assembiy. But I am concerned
only with this matter whether the
Ch.ef Minister should ignore and
override the expert opinion in order to
suit his political purpose or hobby—
in a matter which affects thousands
and lakhs of persons. I want a clari-
fication in this matter. I want the
Central Government and the Chief
Ministers of States to sit together--
this has happened in Orissa today and
it may happen in other States
tomorrow and it will cause any
amount of damage to the country and
people—and think seriously about ft.
This is a very serious matter and the

Government ghould apply its ound
very seriously to it.
Shri Maniyangadan: Floods are

annual occurrences. This year the
calamity was terrible and so far as
the State of Kerala is concerned, for
the last nearly 40 years there was no
such calamity. The Question s
whether these floods could be con-
y .1led cr whether the damages that
occur as a result of these floods could
be minimised.

It is true that raing could not be
controlled. If we look to Kerala, we
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find that thig year there were unprece-
dentedly heavy rains in the nilly
arears of Kottayam and Palghat
districts. in the Kottayam district the
Periyar and Pampa rivers gave rise
to very serioug damage. There were
also land-slides and other things. All
these are given in the statement of the
Minister and I do not want to repeat
them.

But I want to impress upon Gov-
ernment that the flood protection
measures that are said to have been
taken have not resulted in any benefit.
It is said that about Rs. 61 lakhs are
included in the Third Plan for flood
control measures in Kerala., But, I
may submit that unless they are
properly examined and gcrutinised by
experts these measures are not going
to benefit the people. A small bund
here or a wall there is not going w
give any relief. I would submit that
in the construction of the power nro-
jects in Kerala, especially the Pampa
and Idikki gchemes, the idea of flood
control must also be there. Floods
damage the crops of thousands uf acres
in Kerala. The heavy rains that pour
in the western ghats flow down very
quickly and go to the coastal regions.
It is not flowing into the sea because
of the tidal waves. So, al! these
aspects have to be taken into conside-
ration. We must consider how the
water that remaing without auny
outlet to sea during the monsoon
season in the low-lying or the coastal
regions of Kerala could be discharged
into the sea. There is a scheme
called the Kuttanad Development
Scheme ag a part of which the Thotta-
pally spillway has already been com-
pleted. A regulator at Thannir-
mukkam is now under construction.
But I would submit that it is moving
at a very slow speed. I think this was
a shceme which was started in the
First Five Year Plan, but hitherto,
it has not yet reached completion.

Then, drainage is a very important
thing in Kerala. Some scheme wmust
be evolved by which the flood waters
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would be controlled- and proper
drainage could be arranged; in the
lowlying regions of Kerala near the
coast, there are thousands of acreg of
land lying below sea-level and culti-
vation is conducted there. Water is
being pumped out for cultivation
every year. If proper steps are taken
to control the floods and conserve the
water which could be let out in
summer, two crops could be raised
there. So, proper care ought to be
taken to see that the water which the
rain brings is properly conserved and
used. The water that Nature gives
us should be properly utilised and the
richness of the country could be
‘tnlarged.

I do not want to go into the question
of damages that were caused by the
floods. But I may submit here that
unprecedented damage has been caused
this year. Thousands of families have
been rendered homeless. Hundreds of
lives were lost. Of course, the 3tute
Government immediately went
to the rescue, and I have to congra-
tulate the Kerala Government and
the Kerala State for the immediate
and prompt steps taken in regard to
the relief measures. The Prime Mi-
nister also has contributed consider-
able sums from the Prime Minister's
National Relief Fund for the relief
measures, and on behalf of the peo-
ple of Kerala, I shall utilise this
opportunity to convey to him through
the House the gratitude of the peo-
ple there,

I may submit that the Pampa and
Periyar valley schemes, besides other
rivery valley schemcs, must also be
taken up separately and proper
schemes for the purpose of control-
ling the floodwaters taken up. The
waters must be preserved and utilis-
ed not only for the present scheme
for power production but must be
utilised for other purposes. Schemes
must be evolved go as to cater for
all such needs.

Next, 1 may turn to another prob-
lem that is peculiar to Kerala. That
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is the problem of sea erosion. Sea
erosion in Kerala has now converted
about more than a furlong of land
into sea throughout the length of the
coast. This has been continuing for
several years. Of course, effective
steps were started only very recently.
This is a peculiar problem of Kerala.
It is so serious that the whole burden
should not be left to the Kerala
Government alone to be tackled. In
a statement made by the Minister, it
ig said that as the benefits from flood
control, drainage and anti-waterlog-
ging schemes sometimes overlap and
cannot strictly be confined to one
single purpose, it has been decided
that schemes for flood control, drain-
age and anti-waterlogging and also
anti-erosion should form one group
in the State Plan under the head,
“Irrigation and Power.” I can un-
derstand schemes for flood control,
drainage and anti-waterlogging be-
ing clubbed together and brought
under irrigation and power. But I
cannot understand how this anti-sea
erosion work comes under this
scheme. I stress this, because the
problem is so immense that the re-
sources of Kerala are not sufficient
to provide any effective remedy
against that. The coastline of Kerala
is about 400 miles and it is estimated
even in the booklet published by the
Government themselves that more
than 200 miles of the coastline are to
be protected from sea erosion. For
that sea walls and groynes have to
be constructed and the estimate is
said to be Rs 15 lakhs per mile.

In the second Plan, some money
was allotted for that. In the third
Plan, it is said that about 25 miles of
the coastline would be protected by
construction of sea walls and groy-
nes. Out of the 200 miles that have
to be covered, a small portion of the
work is being done and the whole
cost is now borne by the State Gov-
ernment. I understand the State
Government also on several occasions
requested the Central] Government o
share at least a portion of these ex-
penses.
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I submit that this anti-sea erosion
work should not be clubbed with
the other schemes of flood control.
This is not a question of flood con-
trol. This is a portion of the coun-
try being eaten away by the sea
every year. In the north it is China
aitacking India and in the south we
fina the sea slowly eating away por-
tions of our Motherland I submit it
is a nationa] problem the prevention
of which could not be done by the
State Government alone and it should
not be clubbed with flood relief and
other measures. It should be con-
sidered as a national problem and
th> Central Government should take
it up as a Central subject.

In the Minister's statement, il is
said that water resources develop-
ment including flood control is a
State subject. But anti-sea erosion
work is not a State subject; it docs
not come under water resources deve-
lopment or flood control. It iz actu-
ally a question of defence of territory.
The resources of the State Govern-
ment are not sufficient to meet the
problem and so it has to be met by
the Central Government. I am told
the State Government has requested
that 50 per cent of the expenses
should be met by the Centre.

Even last year, several areas were
eaten away by the sea. Near Manas-
sery near Cochin, the sea has been
advancing by about 100 to 150 feet
during the monsoons and receding by
80 to 130 feet with the result that we
lose 13 to 30 feet every year. This is
a very thickly populated area, Coco-
nut plantation is very abundant there
and there are also paddy lands. More-
over, there is the railway line and
the highways run along this area.
If this is allowed to continue, the
safety of all the valuable institutions
in the coastal strip and the interests
of the inhabitants will be jeopardised.
Last year, the Calicut-Mangalore rail-
wayline was threatened with serious
danger due to heavy erosion at Thalal.
So, this is a very gerious problem. It
has to be viewed with al]l the serious-
ness that it deserves by the Central
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Government and the State Govern-
ment should be given adequate aid
for the prevention of this erosion.

Mr, Speaker: Shri Shankaraiya—
that finishes one round. Then 1 will
call the Deputy Minister and after

that other hon, Members.
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Ch. Ranbir Singh (Rohtak): The
same with my place.

Mr, Speaker: I will call all hon.
Members who are interested.

Shri Shankaralya: Mr. Speaker,
Sir, it is most unfortunate that My-
sore has been the victim of flood
havoc in an unprecedented manner
this year. It is not for the first time
that Mysore is experiencing this flood
havoc. But the damages have been
very serious this time, and the Gov-
ernment is in the full know and
possession of all the facts, As regards
relief works, rehabilitation works and
other things, I am not going to say
anything. The Central Government
will in consultation with the Mysore
Government give adequate relief to
the flood victimg and help in rehabi-
litating them to the greatest extent
possible. The Mysore Government by
itself is not able to give all the re-
lief and rehabilitate them it is only
the Central Government that can do
it and the Central Government should
be liberal enough.

As regards control of floods, fortu-
nately—or unfortunately—Mysore has
been in a happy position to give birth
to most of the important rivers in
the south—Cauveri, Tungabhadra and
Krishna.
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Coming to the river Cauveri, it is
said that the water of Cauveri is uti-
lised to the last drop and very many
dams and anicuts have been con-
structed. In Mysore there ig the Kri-
shnarajasagar. It is meant more for
irrigation and also for control of
floods. Unfortunately, it is not enough.
In Madras we have the Mettur Dam,
Bhawani and other things. In addi-
tion to these, there are other tribu-
taries coming to Cauveri—Hemavti
and Kabini. Although the Govern-
ment has recently constructed one
dam, in Kabini, the havoc that has
been caused in Mysore is such that
it is irrepairable. Many lands have
been washed away. Besides standing
crops and villages being washed out,
many lands have been scored out,
many families have been ruined and
they are not in a position to make
a living. Unless some relief is given
by the Central Government by way
of giving them land, giving them habi-
tation and other things, it will be
impossible for them to make a living.

One suggestion I would make in
this connection, before I go to the
other points, is that most of the vil-
lages on the banks of this river Cau-
veri should be asked to vacate be-
cause—this is not only the first time—
from 1924 onwards, when there was
the heaviest floods in the whole of
India,—subsequently also every three
or five years we are having these
floods, in 1953 also many villages on
the banks of this Cauveri were wash-
ed out and there was considerable
damage which resulted in a good deal
of discussion in the local Assembly—
these villages have been suffering
whenever there were floods. This
time it wag on an unprecedented scale
and the havoc done cannot be estimat-
ed at all

The Mysore Government has got
many schemes in order to make use
of this water. There has been agree-
ment between Madras and Mysore
Governments. Unfortunately, on ac-
count of friction between these two
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Governments many of the schemes
have been stopped. The Mysore Gov-
ernment has sent up several schemes
—Harangi, Kambadakada at Coorg,
river Lakshmana Tirth, Hemavati etc.
All these have been held up. If these
schemes had not been held up, not
only much of the wasteland could
have been brought under cultivation
but the flood catastrophy could have
been averted to a grcat extent be-
cause of diverting the water through
different channels much havoc could
not have been done to Mysore. It is
not only Mpysore, Madras also has

en affecied thereby. I wish to re-
quest the Central Government to see
that some kind of agreement is
brought about between the Mysore
Governmant and the Madras Govern-
ment to see that the water is utilised
in the best interests of the whole
country. It will be not merely in the
interests of Mysore; it will be to the
benefit of the whole country; if the
land is made cultivable and paddy
and other crops are grown, it will
ensure to the benefit of the whole of
India. Therefore, many of the
schemes which have been withheld
should be sanctioned immediately and
given effect to.

Coming to Tungabhadra and the
rivers adjoining Bombay, consider-
able havoc has bcen done this year
to Dharwar district. My hon. friend,
Shri Datar, the Minister of State for
Home Affairs, knows the whole thing,
because he comes from the adjoining
area and his constituency has also
been greatly affected by the floods.
Some schemes for this river have
been submitted by the Mysore Gov-
ernment and I hope Government will
do the needful in the matter.

Coming to the Krishna waters, 78
per cent of it is in Mysore State,
Though so many schemes about this
river have been submitted to the
Central Government, not even one
scheme has been sanctioned. Unless
some measure is taken to control
floods at the catchment area itself,
they will not be able to control the
floods havoc in other parts. Now,
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not only igs the water allowed to be
wasted, but the catchment area suf-
fers on account of unprecedented
floods. On account of the differences
between Andhra State and Mysore
State, these schemes are being held
up and as a result of that Mysore is
suffering a great deal. The sufferers
are not only Mysoreans but others
also, for we are the citizens of India
and we are equally interested in the
progress of Andhra. But Mysore
should get at least a fair share of
development. Let it not be allowed
to suffer on account of floods and
other things when others are allowed
to utilise its waters. Of course, we
are not grudging giving help to others.
Andhra is equally a part of India, So,
let things be done in a way which is
satisfactory to both and ig in the in-
terests of the country. Let the differ-
ences between the two States not
come in the way of the execution of
the river valley schemes. Let the
Central Government take a strong at-
titude and see that the matter f{s
scttled amicably. There is no use
waiting for the report of the Gulati
Commission which has been appoint-
ed. All the facts are in possession of
the Government. If only some ac-
tion has been taken in the Second
Plan period itself, these floods could
have b:en controlled to a very great
extent. So, I would request the Cen-
iral Government to see that many
of the schemes which have been sub-
mitted by the Mysore Government,
and Mysore has been the victim of
the greatest floods this time, are
sanctioned immediately so that at
least hereafter such floods are pre-
vented.

Even today we are hearing news
of heavy rainfall in Coorg. Water
level is rising in both Hemavati and
Cauveri. I do not know when it will
end. When the fury of the Gods is
visiting Mysore, if the Central Gov-
ernment also is not favourable to us,
especially when it is g State which
has given birth to so many important
rivers, and if we are allowed to suffer
like this, I do not know what we
can do. 8o, T hope that the Central
Government will come to some quick
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understanding and will bring about
pacification between Madras and An-
dhra on the one hand and Mysore on
the other so that these things are
settled quickly.

Mr. Speaker: I am now calling on
Shri Hathi. Other hon. Members
will be called the next day.

Shri Chintamonj Panigrahi: I have
to move my motion today.

Mr, Speaker: Yes, he may.

Shri Chintamoni Panigrahi: I have
to move that motion because both the
motions are to be taken up together.
So, I beg to move:

“That in view of the experi-
ence gained from floods of 1939,
1960 and 1961, the flood-control-
ling capacity of the Hirakud Dam
be taken into considcration with
a view to take necessary flood-
control measures in the Third Five
Year Plan to control floods in
Mahanadi.”

The Deputy Minister of Irrigation
and Power (Shri Hathi): Sir, I am
thankful to you for drawing the at-
tention of the hon. Members to the
fact that it will serve a useful pur-
pose if they put concrete suggestions
which could be taken into considera-
tion by the Government rather than
dealing with individual flood-affected
areas. I am also thankful to hon. Mem-
bers for putting actually concrete
suggestions, how they could be con-
sidercd and should be considered by
the Government. I am therefore not
dealing with individual States or with
individual areas, but from the spe-
eches of hon. Members I have jot-
ted down the various suggestions
which they have put forward and
which need be considered.

In a general way the first sugges-
tion that was made by Shri Goray
and Shri Dwivedy was about the
efficacy of the dams that we are
constructing, A point was made out
whather the dams that are being
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constructed as multi-purpose dams
serve the purpose of floods protection
or whether they are utilised for irri-
gation and power and flood protec-
tion benefits are sacrificed at the cost
of either generation of power or of
irrigation. That is really an important
point which has to be considered. We
have thought that flood protection
bonefit which has been estimated at
the time of constructing a dam should
not be sacrificed at the cost of power
generation or of irrigation. We are
also thinking whether in future if
we think that more head or more
level of the reservior is required for
power generation we could not con-
struct a dam of a higher height so that
the purpose for which the dam is
built, namely, flood protection is not
sacrificed at the cost of generating
power. That is an important point
which Shri Dwivedy has made out.
I may say that the Flood Enquiry
Committee has been appointed in
Orissa.

17:48 hrs
[MR. DepuTYy SPEAKER in the Chair)

Shri Chintamoni Panigrahl: Can
you raise the height of the Hairakud
Dam?

Shri Hathl: I am dealing with all
the points including Shri Panigrahi’s
which he hag raised. We have appoin-
ted the Flood Enquiry Committee in
Orissa, That committee wil] look into
this question, namely, whether it is
sufficent cushion. As hon. Members
know, orginally the reservior level was
to be kept at 590 feet. Then for power
generation we thought that it might
go up to 610 ft. That means the
cushion wag reduced by 20 feet in
order to have more power, Whether
we could not generate more power by
another thermal plant and keep the
reservior level at 590 feet only or
not could be considered. 1If we could
not raise the height of the dam now,
we could find out another way. But
this is a matter which the Committee
will look into,
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I am only mentioning the general
points raised and not individual pro-
jects. The second point raised in this
particular case was about the other
dam at Tikrapara. About that also
the Orissa Government has asked the
Central Government and the Central
Water Power Commission is investi-
gating into this particular dam
because that will, in that case, lessen
the flood damage in Orissa. So that is
one important point which was made
by Shri Goray and Shri Dwivedy.

The other important point was made
about haphazard flood planning and
that there should be a planned plan-
ning for flood protection. That is
another point which has been seriously
considered by the Government. We
think that the emergency measures or
ghort-term measures which we have
taken up to now are for the purpose
of giving immediate relief so far as
embankments or other measures in
the villages are concerned. But, as
we have mentioned in the statement,
real benefit would accrue if there is
one plan for one river basin. The
whole river basin has to be investi-
gated. A long term plan, as we have
stated as early as 1984 is the only
remedy, that is, one plan for one river
basin.

That leads to another problem.
There are inter-state rivers. All the
States may not be interested in flood
protection. Therefore, we have
thought of establishing River boards.
Whenever there are inter-State rivers,
there should be a Board which would
Jook to the development of the basin
as a whole, would investigate into
the various flood protection, irrigation
and power projects, soil conservation
and everything. Then, they should
prepare one scheme which would be
a rea]l remedy. Otherwise, haphazard
schemes would mean, an embankment
in one place might adversely affect
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would give the real solution, of
course, in addition to the benefits that
have accrued as a result of the short-
term measures.

Them, the third point was the silt-
ing of reservoir. I may say that the
Hirakud reservoir is not being silted
as rapidly as is the information of
the hon. Member. Even then, it is
necessary that oil conservation will
have to be taken up immediately.
Unless you take these soi]l conserva-
tion measures, there is every possi-
bility that the reservoir would be
silted up earlier than it is seen today.
It is necessary that the River boards
should take up 80il conservation.
Apart from measures in the Mahanadi
Catchment area, soil conservation work
has to be taken up. That is an impor-
tant suggestion which we have already
taken into consideration and on which
we have already started action.

The other point that was raised
by the hon, Member from Punjab was
the question of drainage. This ques-
tion is as important as checking or
training the river. Because, if there
is no proper drainage, the water which
collects in one area goes to the other
area and it does not find room and it
is all inundated. Taking the example
of Kerala, 82 inches of rain in one
particular place in one month was ex-
perienced, while the average rainfall
was only 23 inches, with the result
that the low-lying aress were all in-
undated. There was no proper drain-
age. In addition to that, there were
high tides in the sea which stopped
the water from the land going into
the sea. Both these things combined
and that was the main reason why
there were heavy floods in Kerala
this year. The heaviest flood was
recorded in 1924. Kerals did not
experience this sort of flood after
that. Unless you have proper drain-
age, training of rivers or building
embankments would not help Kerala.
All the co-ordinated actions have to
be taken simultanecusly. Therefore,
drainage by itself is an important
major flood protection measure. In
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the past, we have sanctioned a num-
ber of drainage schemes. Of course,
each State has its own problems. We
cannot have one remedy for all the
States.

For example, in Orissa, this year's
flood was not there because of not
having a dam. On the contrary, I
should say that the dam prevented
excessive floods in the delta. But for
the dam, the damage would have been
much more. It is the flood resisting
capacity of the dam that has definitely
saved a major portion of Orissa. But
for that, perhaps the whole of 15 lakh
cusecs would have flown right into
the delta and would have damaged
the whole area. Therefore, each area
has its own problem.

Shri Goray raised anothr point. It
was that we have spent crores of
rupees and still they are wasted in
two or three days floods. I may how-
ever assure the House that the flood
protection measures which we have
up to now taken have not failed
except in two or three cases. I can
cite the example of Dibrugarh. We
have seen how Brahmaputra was
devouring that city. At every wave,
10,000 or 15,000 cubic feet of land fell
down. The amount of Rs. 4 crores
which have been spent on Dibrugarh
has protected that area. I may also
remind the House that the Dalaighat
Spur has distinctly protected the area
concerned. There is no doubt about
that. If there is a bit of breach some-
where here or there, that is a diffe-
rent matter.

Coming to the flood protection
measures, I can say that the measures
that we have taken have protected
the area. It is a different matter that
we have not been able to cover the
whole country and protect the whole
area. For example, in U.P. it has not
been possible to tame all the rivers,
and to have all the embankments that
we wanted; and, for some time per-
haps, it may not be possible, and,
thercfore, it may even take time to
protect this whole area. So far as
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the works that have been carried out,
however, are concerned, we can say
that by and large, the works have
proceeded well, and they have given
us benefit.

»

Then, my hon. friend referred to
the Jamuna and the present breach
which has naturally been attracting
the attention of everybody. It may
be mentioned that in 1955-56, as a
result of the heavy floods, the whole
of Shahadara was in danger. Then,
a bund was constructed in 1956, with
the result that Shahadara was saved.
Then, we raised a marginal bund at a
cost of Rs. 15 lakhs on the left-hand
side, and that has given protection to
the Shahadara village. What has
happened this time is this. There
is no breach in the Shahadra bund
or in this marginal bund. But,
as hon. Members of the House are
perhaps aware, there is a river Hindon
which is utilised for supplying addi-
tional water to the Jamuna in winter,
and that has cut through. Right from
the Delhi railway bridge up to the
Okhla weir there is a bund. At the
end of this, there is a regulator and
then an earthen bund. This bund is
being maintained by the U.P. Govern-
ment. On the night of the 20th
August, there was heavy rain, and
there was heavy wind; and because
of wind action,—it was not the Shaha-
dara bund that gave way, but—the
regulator there and the earthen dam
attached to that portion gave way,
and water entered into that cut; that
water then pushed against the other
bund, and some breaches were made
in that embankment, with the resuilt
that there was danger to the coleny;
but the breaches were immediately
plugged.
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Shri Hathi: That had also affected
the Bulandshahar district. Probably
that is what my hon. friend wants to
point out.
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Ch. Ranbir Singh: The hon. Mem-
ber wants the hon. Minister to speak

in Hindi.

Shri Hathi: This had affected cer-
tain villages, about 20 villages in the
Bulandshahar district of U.P.

Ch. Ranbir Singh: Shri Balmiki
wants the speech to be made in
Hindi.

Shri Hathi: When the Shahadara
bund was constructed, eight villages
from Delhi had to be shifted; neces-
sary grants and loans were given to
the people to shift, and all other pre-
cautions were taken then. Even now,
relief measures have been taken. The
people who have been marooned are
being shifted to the higher places,
and all steps are being taken in this
regard.

The other point which my hon.
friend Shri Braj Raj Singh had raised
was in regard to the giving of finan-
cial assistance. He asked ‘Of course,
the floods come. But what about the
poor people? What about drinking
water? What about medicine? What
about water supply? What about the
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repair of their houses?’ I may draw
the attention of hon, Members to the
fact that the State Governments are
giving financial assistance to the
extent of fifty per cent. for giving
grants for all these purposes. And
all the points raised by my hon. friend
are therefore covered. For example,
he asked ‘What about work to these
people? What about doles? What
about relief works?  Nobody gives
them anything’ and so on. But I
would like to point out that the State
Governments are entitled to spend
money for this, and 50 per cent. of
this will be given by the Centre as
financial assistance.

18 hrs.

Hon. Members will be interested to
know what are the things for
which Central assistance is given.
There are concessions in regard to the
supply of food. He was asking about
food supply—either cooked or other-
wise. There is weekly cash payment
for purchasing necessaries, including
food. Then there are cash doles, free
or concessional supply of seeds, free
or concessional supply of fodder, free
or concessional supply of medicine,
measures for prevention of cattle
epidemics, provision of drinking
water, where necessary, provision of
transport facilities for goods to be
moved and repairs to houses damaged
by floods, subject to a maximum of
Rs. 300. Then there is expenditure
on test relief works undertaken pre-
ferably as an alternative to gratuitous
relief.

These are things touching the
common man. When people are
affected, people ask, what about their
houses, what about their food, how

which cash assistance is given by the
State, and 50 per cent of the expendi-
ture is borne by the Central Govern-

ment.

Another question raised was about
the Cauvery waters dispute between
Madras and Mywore. This is o big
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question. I only wish to say one
sentence about it. The Minister of
Irrigation and Power has met both the
Chief Ministers and they have agreed
to work out a settlement between
themselves.

The other point raised by Shri
Goray and also by Shri Surendranath
Dwivedy was about forecast or warn-
ing about floods. That is also an
important issue. We have issued
instructions and we have taken steps
to that effect. In cases where this is
not being done, there should be an
efficient service for pre-warning,
because whenever there is likely to
be flood in the lower area people
should be told so that even if we
cannot minimise the danger, at least
people would be warned so that they
could shift to higher areas.
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We have also issued instructions to
the States concerned that there should
be a co-ordinating officer to whom all
the information should be passed on.
He would be there all the time during
the flood season so that in times of
calamity he can be there to attend
to all the needs of the people
concerned.

These are the general points which
hon, Members raised to which I wanted
to reply.

Mr, Deputy-Speaker: This discus-
sion will be continued day after
tomorrow.

18.04 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 29, 1961/Bhadra 7, 1883

(Saka).





